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Fourteenth Loksabha

Session : 4
Date : 10-03-2005
Participants : Topdar Shri Tarit Baran,Aditya Nath Shri ,Jha Shri Raghunath

Title: Regarding Supreme Court’s judgement on the issue of formation of Government in Jharkhand.

15.04 hrs.
The Lok Sabha re-assembled at Four minutes past

Fifteen of the Clock.
( Mr. Deputy-Speaker in the Chair)

SHRI TARIT BARAN TOPDAR ( BARRACKPORE): Sir, I wanted to raise the important issue of
yesterday"s Supreme Court judgement, its fallout and implication. Hon. Speaker had assured me
that after the discussion on the Motion of Thanks on the President"s Address, he would allow me to
speak.

If you allow me two or three minutes, I will be able to submit my views.... (Interruptions)
MR. DEPUTY-SPEAKER: Please allow him to make his submission.

... (Interruptions)

Arft SnfecaT (MREYR) : IUTEHE HeGd, T8 WRIWR Terd 2l Sl AHel qaofed 8l, U T& W T8l ol o
HAT| ... (TIYME) T&T W 30 ATHA BT IR T -8 ST AR B Iooie B <8 ©l. .. (TaUME)

SHRI TARIT BARAN TOPDAR : The Supreme Court cannot extrapolate its own jurisdiction and
step into the areas chosen by its own.... (Interruptions) Parliament, in its wisdom, can easily discuss
the issue.... (Interruptions) So, the Supreme Court cannot extrapolate its jurisdiction. ....
(Interruptions)

sft Iger s (QfRr) : SuTede #eErew, # a9 & G Rl gl IE 9a I © 6 WER B A &
FHRO AT HIC TG AT B P Aol U= Bl Bl S @1 2 iR g dea & Hd § @ IR @ 2l (F
aHr)

MR. DEPUTY-SPEAKER: Please listen to me.

) AT AT : SUE ARG, S AN W HE @ o, § SADT [¥ a%e A qHAT BT 5. (FIEH)

MR. DEPUTY-SPEAKER: Nothing will be recorded except Shri Topdar’s version.
(Interruptions) *
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SHRI TARIT BARAN TOPDAR : At this stage, it is neither advisable to disobey the Supreme
Court nor to allow the Supreme Court to take over the charge of the political executive....
(Interruptions) Therefore, to come out of this impasse, the Government should come out with a
suggestion before the Rashtrapatiji issues a proclamation of President’s Rule in Jharkhand. This
impasse has been created by the judgement of the Supreme Court. The Supreme Court has changed
its jurisdiction. This is my humble suggestion.... (Interruptions)

MR. DEPUTY-SPEAKER: Please listen to me. Our hon. Speaker has already stated in this House
that he has called a meeting of all the leaders and he would discuss the matter.

... (Interruptions)
MR. DEPUTY-SPEAKER: Please listen to me.
... (Interruptions)

SHRI TARIT BARAN TOPDAR : Not only the political parties which are agitated but also
Parliament is very much agitated over it. ... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will be recorded except Shri Topdar’s version.
(Interruptions) ... *

SHRI TARIT BARAN TOPDAR : *....* ...(Interruptions) If the Supreme Court’s judgement is
implemented, it would amount to perversion and misdirection of the constitutional process....
(Interruptions) We are Parliamentarians. We cannot allow such words and such type of acts by the
Supreme Court without our concern being expressed.... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded.
(Interruptions) ... ™
MR. DEPUTY-SPEAKER: Please listen to me. Nothing is going to be recorded.
* Not Recorded.
** Expunged as ordered by the Chair.
(Interruptions) ... *
MR. DEPUTY-SPEAKER: These things are not to be recorded.
(Interruptions) ... *

*m04
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MR. DEPUTY-SPEAKER: Please sit down. Our hon. Speaker has already stated in the House that
he has called a meeting of all the hon. Leaders of the parties. After consulting all the Leaders of the
parties, he will make his own observation. So, I think, now we should wait for that meeting. Then,
the hon. Speaker will make his own observation.

Now, the General Discussion on the Budget (Railway) 2005-06 will be taken up. The time allotted
is 10 hours.

If the House agrees, Items 11 to 13 will be taken up together. Now I would request Shrimati Sumitra
Mahajan to speak.

... (Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Deputy-Speaker, Sir, [ may be
permitted to point out a general principle. ... (Interruptions)

MR. DEPUTY-SPEAKER: I cannot listen to anything regarding this matter now.
... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : Under article 212 of the Constitution, State Legislatures
have complete freedom. ... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ...*

MR. DEPUTY-SPEAKER: You are a very senior Member. The hon. Speaker has already made his
observations on this. You cannot speak on that now. Please take your seat.

... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ...*
* Not Recorded
SUTEE HEIed : Al giET JereE Sfl, |y aifag|
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing is being recorded now. Please take your seat.
(Interruptions) ... *

MR. DEPUTY-SPEAKER: Mr. Bansal, what are you doing? You are a very senior Member. Please
take your seat.
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... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shrimati Sumitra
Mahajan.

(Interruptions) ...*

MR. DEPUTY-SPEAKER: You are all responsible persons and very senior Members. If you are
disturbing the House, it is very sad. Please take your seat.

... (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Bansal, you are yourself a member of the Panel of Chairmen and
you are disturbing the House now. This is not correct. Please take your seat.

... (Interruptions)

SUTEET AEIGT : 39 duic Bl <IZH W@NI4 &1 Y&l 8, $udl 98 Wigy|
... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Shrimati Sumitra
Mahajan.

(Interruptions) ... ™

MR. DEPUTY-SPEAKER: A member of your party is going to speak now and you are disturbing
the House now. You are wasting the time allotted for discussing the Railway Budget. Please take
your seat.

... (Interruptions)
MR. DEPUTY-SPEAKER: You are simply wasting the time of the House.
... (Interruptions)
* Not Recorded
SUTEAE HEIGT : 3R R ¥ U §U & o M 3MU et Yo o fear 21 37y d8 |
.. (eram)
MR. DEPUTY-SPEAKER: Nothing is being recorded, there is no use in speaking like this.
(Interruptions) ... *
SUTEE #EISY ¢ REE § $B 98 91 & 2
.. ()
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MR. DEPUTY-SPEAKER: You have wasted more than 16 minutes. Please sit down.

... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing is being recorded except the speech of Shrimati Sumitra
Mahajan.

(Interruptions) ... ™
SUTEE HEIGY : EPUM Sfl, MY G Uel 36 =4 7 Bl
.. (Tagr)

MR. DEPUTY-SPEAKER: Shri Pawan Kumar Bansal, nothing is being recorded, neither your
submission nor theirs. Please take your seat.

(Interruptions) ... ™
MR. DEPUTY-SPEAKER: Hon. Members, nothing is going into the records.
(Interruptions) ... *
MR. DEPUTY-SPEAKER: Shri Bansal, you can discuss this matter with the hon. Speaker.
... (Interruptions)
MR. DEPUTY-SPEAKER: I have listened to all the hon. Members.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded.
(Interruptions) ... *
* Not Recorded
MR. DEPUTY-SPEAKER: Now, let us start the business of the House, please.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing is going to be recorded. Please take your seat.
(Interruptions) ... ™
MR. DEPUTY-SPEAKER: We have taken up discussion on Railway Budget. Please take your seats.

... (Interruptions)
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MR. DEPUTY-SPEAKER: I am sorry to say that some hon. Members who are on the Panel of
Chairmen are disturbing the House.

... (Interruptions)
SuTEhel FEIed ¢ G Sfl 39 S{UAT AT YR B

et i e (3<R) [urene S, § g9 ANl @ avE fee T8 dadll. .. (ZagrH)
SUTEAE HElGd : HUAl Al W& |

* Not Recorded

6/6



